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Perpetuating Atrocities on Minorities
and Weaker Sections in Gujarat and other
parts of the Country.
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THE DEPUTY CHAIRMAN: Shri
Nilotpal Basu. As he has given the de-
tails, you please be a little brief s0 that
we can cover the whole thing.

SHRI NILOTPAL BASU (West Ben-
gal): Madam, 1 will be very brief. In fact,
our Patelji has covered many of the
incidents.  Basicaily, through you,
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tadam, T would like to pose some ques-
iions before the leader of the House. He
will show certain respect in the House
«nd he is known for his balanced judg-
ment. When this Government came to
power, the issue which was exercising the
minds of the entire country was this,
whether the secular fabric of the country
will remain intact or not. It is not a
question of this community or that com-
munity. Certain provisions are there for
the protection of the fundamental rights
of different sections of the society and
more particularly of the minorities, not
for any appeasement. You see, the
maturity of a democracy, the strength of
the democracy can understood by the
extent to which a minority and its funda-
mental rights are protected in a particular
country.

This has been the understanding of the
civilisation over the years. Take, for ex-
ample, the whole issue of Christianity.
India. is one country where Christianity
arrived much before it arrived in Europe.
We have before us a philosophy. That
philosophy has beean put into words by
somebody. Somebody will claim that he
is Mr. Golwalkar. He bas defined the
theory in his so-called treaties called
“Our Nationhood Defined” some sixty
years back.
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THE DEPUTY CHAIRMAN: Which
book?

SHRI NILOTPAL BASU: Nationhood
Defined.

PROF. VUAY KUMAR MALHOT-
RA: It was not 8 book written by him. It
was clarified many times. Again and
again it is being recorded. (Interruptions)

THE DEPUTY CHAIRMAN: I would
like it to coms on record that he has
clarified that it docs not need to be his.
He has clerified it. It is a part of record.
(Inservapiions)
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PROF. VITAY KUMAR MALHOT
RA: Why should he go on repeating?
(Interruptions)

SHRI NILOTPAL BASU: He might
not have written it. The book continues
to inspire cadres of a particular organisa-
tion which is behind this kind of ac-
tivitics,

Mo fag FURN UEE: SO Y UEA @
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SHRI NILOTPAL BASU: How can
we erase that fact? (Interruptions)

PROF. VIJAY KUMAR MALHOT-
RA: Some other book was written by
somebody else. (Interruptions)

SHRI NILOTPAL BASU: I am quot-
ing from a newspaper. (Interruptions)

PROF. VHAY KUMAR MALHOT-
RA: That is a wrong newspaper report.
(Interruptions) Tt was not written by him.
It was clarified that he did not write that
book.

SHRI NILOTPAL BASU: Who
wrote?

PROF. VIJAY KUMAR MALHOT-
RA: Someone wrote the book. Later his
name was mentioned angd that he clarified
it. (Interruptions)

SHRI NILOTPAL BASU: Who wrote
and who clarified? (Interruptions) Do you
condemn- the book?

PROF__.’ VIJAY KUMAR MALHOT-
RA: 1 do not say that 1 condemn the
book. (Interruptions)}

SHRI NILOTPAL BASU: We con-
demn the book. Do the RSS condemn
the book? We do not agree with the
formulations that are written in the book.
(Interruptions) RSS does not condemn
the book. BJP does not condemn the
book and that is the fact. (Interruptions)

PROF. VUAY KUMAR MALHOT-
RA: We do not condemn. (Interruptions)
W Towsn fiy Wk R W W W
s d s Al ¥ (eEm)
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SHRI K.R. MALKANI: This book
was withdrawn from circulation. (Inter-
ruptions) It was withdrawn more than 30
years ago. (Interruption®) It was with-
drawn from circulation more than 30
years ago.

Jymsefa: o foelt o

SHRI K.R. MALKANI: Whoever
wrote it, but I did not write. It was
withdrawn from circulation more than 30
years ago.

SHRI MILOTFAL BASU: Do you dis-
own the book? Do you condemn the
book? Does the RSS condemn the book?

SHRI K.R. MALKANI: It was with-
drawn. (Interrupiions;

PROF. VIIAY KUMAR MALHOT-
RA: We do no. condemn the book.

Do FTY FUW WRE: [ AR B w
Ry muR AR T AT R
. (zEEA)

THE DEPUTY CHAIRMAN: Nilot-
“palji, let me settle the matter. Who has
written the book by the way? I have not
read the book.

SHRI K.R. MALKANI: Ask them to
produce the book. (/nterruptions)

THE DEPUTY CHAIRMAN: Mr.
Nilotpal, which book are you referring
to? (Interruption)

SHRI NILOTPAL BASU: I am taking

about ‘Our Nationhood Defined” written
. by Golwalkar.

THE DEPUTY CHAIRMAN: Mr.
V.K. Malhotra and Mr. Malkani, both
have said that this book has been with-
drawn. (Interruptions) That is what he
said. (Interruprions) 1 am only saying
what he said.

st Bt TR e oy g @ TR
8 ..(=amm)
THE DEPUTY CHAIRMAN: Go

ahead and talk about what happened in
Gujarat.

PROF. VJAY KUMAR MALHOT-
RA: Are we discussing this book?
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THE DEPUTY CHAIRMAN: Let us
go ahead with the issue because... (Inzer-
ruptions)
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(Interrupnions) You give a notice on the
subject. We have no problem. (interrup-
tions)
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SHRI NITLOPAL BASU: I am speak-
ing on the subject. Madam, I quote...

THE DEPUTY CHAIRMAN: Nilot-
palji, let us confine ourselves to the issue
which Mr. Ahmed Patel has raised so
that the focus is not diverted to some
book which somebody had written or had
not written. Whatever somebody has said
or whatever his ideology is ....(Jnterrup-
tions}... What is happening exactly ...(In-
terruptions) ...

SHRI NILOTPAL BASU: In order 10
understand what is happening in Gujarat,
you cannot just eliminate the role of this
book and the formulations made in this
book with regard to the incidents that are
taking place in Gujarat. ...(Interrup-
dons)... If somebody says that all foreign
races, all people having any religion other
than Hinduism, they are to integrate with
the society in such a manner that their
distinct identity cannot be continued, if
that is the philosophy and on the basis of
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that organisations are being organised,
then this is going to happen. I am sorry
to say that this is the inter-connection.
...(Interruptions)...

THE DEPUTY CHAIRMAN: Now I
will call Mr. Vavalar Ravi.

SHRI NILOTPAL BASU: Madam,
give me just two minutes. I would like to
go on record that I have undersiood and
it has come in the Press also that the
Union Home Ministry is also upset over
the series of incidents that have been
initiated by the VHP in terms of the
attacks that the Christian comsnunity is
facing in the entire Gujarat. What we
heard about churches in Delhi and the
series - of incidents that are happening
elsewhere in the country, this poses a
very, very serious threat to the unity and
secularism of the country. It is acting like
a contagious disease. Therefore, this was
our point in the very beginaing that this
is the hidden agenda of this Government.
You may pledge your faith in the Con-
stitution, but no action so f2r has been
taken against those people who perpe-
trated such inhuman ctime in Gujarat.
That is the issue. ...(Interruptions)... I am
confining myself to Gujarat. ...(Interrup-
tions)... The human crime is that a dead
body was taken out of the grave and left
open on the road. They are burning
Bibles. ...(Interruptions},..

PROF. VIJAY KUMAR MALHOT-
RA: No ...(Interruptions)...

SHRI NILOTPAL BASU: Yes. Bibles
have been burnt in Rajkot. You go and
find out. You are not prepared to ensure
to the people the fundamental rights
enshrined in the Constitution. You do
not want human rights, Madam, this is a
very, very serious situation. It puts in
doubt the credibility of the Government

. and the nssurance that it has given to the

whole nation through the Presidential
Address and the National Agenda of
Governance. We demand of this Govern-
ment that they ensure constitutional and
fundamental rights to all sections of the
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people, irrespective of caste, creed and
religion. The rights of the people should
be secured and safeguarded and such
incidents which have taken place in Gu-
jarat should immediately come to a stop.

THE DEPUTY CHAIRMAN: I have
a number of names on this subject. 1
would like Members to be very, very
brief. The basic issue is that the Funda-
mental Rights enshrined in the Constitu-
tion have been violated for whatever
reason, they have to be taken care of and
such things should not happen. This s
the gist of the subject. So, I would
request Shri Vayalar Ravi tc be brief. 1
have five names before me.

SHRI VAYALAR RAVI (Kerala):
Madam, 1 will confine myself to the
incidents of Gujarat. I will not speak on
general issues. 1 returned only today from
Gujarat after visiting that State for two
days. I was directed by the Congress
President, Mrs. Sonia Gandhi to go
there. I can give the first hand informa-
tion because 1 have visited that area.
Madarm, in a period of 90 days, 24 such
incidents have taken place. They are not
confined to only one district. In many
other districts also, these incidents are
taking place. It seems to me that there is
an organised effort by a group of people,
particularly those people who are prop-
agating anti-minority sentiments. They
are alsc making a propaganda that Gu-
jerat is going to become & part of
Pakistan.

This kind of propaganda is going on. It
is not confined to one area. Madam,
Bardoli is a name associated with the
Indian Freedom Movement. It has been
written with golden letters in our Free-
dom Movement. It has started in that
place. The whole thing has started in a
shameful manner. I am told that earlier it
was against one particular community.
Now it has spread to other communitics
such as Christians. 1 am saying this be-
cause the people are complaining to me.
Medam, when I went all the way down to
Bardoli, they said that a new .slogan has
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I went there. It is a very serious thing.
There is a small church. there are two or
three nuns, some doctors, and some
nurses. It is a small hospital. The father,
who is a priest, is underground., They
have invoked the PASA, which is worse
than the TADA. PASA is Prevention of
Anii-social Activities. It has mostly been
used only against the Christian and Mus-
fim minority.... (Time-Beil rings}.... One
minute, Madam. This father is under the
threat of the police, and he is under-
ground. What is the rcason? The parents
asked him to go on a strike in the school.
One fellow made a comptlaint. His tather
had instigated for strike, aind PASA has
been invoked. PASA has been invoked
against many people. I can show you that
PASA has been- invoked against many
people, and there had been misuse of
law. They sare act using it against the
anti-social clements, who are involved in
it.

There is another case that 1 would like
o mention. This is about a school which
is at Rajkot. There are 500 girls in this
school, out of which only 18 girls are
Christians. All other girls are from other
communities. It is a hundred year old
school—Century Silver School. Seventy-
five per cent of the teachers sre Hindus
there. | have been toid that they are
allowed 10 have bindi and manga! sutra. |
went 1o the teachers room, and I saw that
all the teachers were havisg bindi and
mangal sutra. T asked them, “What hap-
pened.” They ssid, “No, there was no
problem.” Madam, then I got a state-
ment from the girls. 1t is bere. The girls
said that 206 Bsjrang Dal people came
and entered into there classrooms——high
classes, suck as higher secondary classes.
The girls were pushed out of the clas-
srooms. There is & lot of problem. I
asked the girls if they were molested.
They did not reply either ‘yes’ or ‘no’.
That is right. How an they tell me that
they have been molested? Is it the way 1o
flourish Hinduism in " this coumtry, by
attacking girls? These are the statements
with me. 1 can furnish them to you. 1 can
also produce some evidence which will
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show the connivance of the police with
anti-social elements.

Then, there is 2 school in Narora near
Ahemadabad. This school has been burnt
down. Even an amount of Rs. 75,000,
which was collected as fee from the
students, was taken away. They burnt a
few notes and spread them there.
Madam, these are the burnt notes. I have
got with me. I am putting the evidence
before you. And there has been no police
action. Nor the police is taking into
custody the evidences. They took only a
few burnt notes. The police is merely an
onlooker. Nobody has been arrested.
There have been 24 such incidents, and
only three persons have been arrested,
and they too have becn released by the
police without taking any action. Thai is
worrying me. The  Government’s
connivance is worrying me. That is why I
am saying that the Government is
instigating other Governments also
because they are forming a cell. Police is
not taking any action. The minorities afe
under perpetual fear because it is not
only against cne community, but it is
against Christians also. The Bible has
been burnt. 1 asked them, *“Are you
Christians?"* They said, “No, Sir, we are
not Christians, we are Hindus.” They are
singing Vande Mataram every day in the
morning ...(Interruptions)...

THE DEPUTY CHAIRMAM: There
is nothing wrong. He did not say
anything wrong ...(Interruptions)...

SHRI VAYALAR RAVI: That is what
1 am saying because you are msnstmg on
the Vande Mataram. ] am saying they are
singing the Vande Mataram cveryday in
the morming. There are no religious
classes. Nobody is taking any religious
cissses. This is & part of the Irish Church,
that is, the church of the north Indis.
They are trustees. 1 found six or seven
Christian  institutions in  Ahmedabad
town. Many of them came and met me.
They are living under 8 perpetual fear
because they are not getting any
protection from the Government, and the
Bajrang Dal and the VHP people have
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come up. The slogan is, ‘“9gat o, 93
§a§ 1" The meaning is, first it was Mus-
lims and now it is Christians. They are
saying this with evidence. I am not nar-
rating the incidents which had happened.
But, I can tell you that a sense of fear
and a sense of insecurity has come into
the minds of not only in one section of
the minority but in all sections of the
minority and ail are living in a perpetual
fear because it is happening in different
parts. There is misuse of law and anti=
social elements are taking the law into
their own hands and they have not been
arrested so far. Our hon. colleague, Shri
Ahmed Patel, has narrated certain inci-
dents. 1 am only saying one or two
incidents. In one incident, a marriage has
taken place. Madam, sometimes, children
in colleges fall in love with each other
and get married. But, that happens only
if there is consent from both the sides. 1
was told in Rajkot, Bardoli and Surat,
there are seven cases of Hindu boys
marrying Muslim girls. But, there is no
complaint. They are all living peacefully.
I know the names and if you want, I will
give you the names. It is happening.
Madam, these are the two leaflets pub-
lished in a district in Gujarat. They are in
Gujarati language. These are abusing the
minority communities. It is a congnizable
offence under Section 14 and 53(a) and a
Magistrate prosecuted them. I can place
it on the Table of the House. Anybody
can look at it as to how they abused one
minority community by saying that they
are increasing the population. Madam,
they are saying that three lakh Hindu
girls married Muslims and are increasing
the population of India so that India
becomes Pakistan. That is what is written
here. How can the Government tolerate
this kind of leaflets? So, Madam, 1 be-
lieve that it has been done in connivance
with the Government. Yesterday I was in
Ahmedabad. It appeared today in the
Indian Express. A Minister announced in
the Assembly that they are going to form
a cell. Cell for what? A cell to enquire
into inter-caste and inter-religious mar-
riages. It is, on receiving complaints; ask
the police to arrest them; produce them;
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establish a stateruent from the: girl and
arrest the members of the family and the
boy. I am saying this seriously. It has
appeared in the Indian Express that it has
been announced in the Assembly. What
does it mean? Madam, Bajrang Dal and
VHP people are behind this. It has been
noticed by them. They are doing all this
and the Government is giving protection
by forming a cell under the Home Minis-
try at Gandhinagar which is being rep-
resented by Shri L.K. Advani and who is
the hon. Home Minister at the Centre.
They are monitoring. Actually, they are
not monitoring but they are enquiring
into the marriages. Madam, has anybody
heard this kind of a story that marriages
have been enquired into? Naturally, ev-
ery girl’s family feels unhappy when some
other boy married their daughter, includ-
ing my wife’s family because I had also
done this once upon a time. It is a fact.
That does not mean that they will make a
complaint and the police will enquire into
it. I myself feel very sad about this. So,
this is happening. And, it is happening
with the connivance of the police.
Madam, look at this photograph. It had
happened in Navasari, where the VHP
and the Bajrang Dal members are shout-
ing slogans in front of a mosque. No
action has been taken by the police.
After the progession, they imposed cur-
few. What happened after the curfew was
that people looted Muslim shops all over.
Then, in another town there was an old
Muslim, who was a nice person.” do not
want to name him. He had eight stabs.
His son was running the lone Muslim
shop there. They Stabbed with daggars in
his back. He is still in the hospital even
today.

Dagger and arrow is the symbol of the
Bajrang Dal. I do not know whether they
are distributing daggers these days. 1 do
not know. Please find out. Madam, this
has happened with the Christian com-
munity. He has already explained. 1 went
to that place where=this has happened
and the land has forcibly been taken
over. I travelled for about four hours and
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been taking law into their hands. They
are not expected to do this. The
Government must act and I convey this
to the hon. Home Minister, Mr. L.K.
Advani. He is elected from Gandhinagar.
He represents that State. I am afraid
either he has no knowledge or he is
closing this eyes towards it. He has got
police machinery, he has got intelligence
bureau, he has got everything under him.
Definitely, he has knowledge of things. I
do not know what he is doing, why he is
not acting. I suspect, and 1 have to
charge him that the Gujarat Government
is acting against the minorities by
allowing the people of the Bajrang Dal
and the BIP to take the law into their
hands.

Mr. L.K. Advani should be clear and
deny my allegations that this is happening
with his knowledge. The Home Minister
is the first accused in this case. Thank
you.

DR. L.M. SINGHVI (Rajasthan):
Madam Deputy Chairperson, I think that
the subject is of such profound concern
that it must receive the attention of the
whole nation.

It is unfortunate that every once in a
while accusations are made against a
political party. That is not how we can
resolve the problem. This is a problem
which we must face together. Ours is a
country which is proud of its heritage, the
heritage of inter-faith harmony and
understanding. Even if one such incident
happens, it brings a slur on our
...(Interruptions)... .

THE DEPUTY CHAIRMAN: Let him
complete. He is not justifying. I do not
think he will justify it. (Interruptions)
Nobody will justify it.

DR. L.M. SINGHVI: 1 do not think
my learned friends understand what 1 am
saying. (Interruptionsj. 1 was saying that
if one such incident happens it brings a
slur on our civilization because respect
for minorities, respect for the point of
view of others is a part of our civilisation.
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It is alleged that these youths were
Hindu youths. Whether they were Hindu,
Muslim, Christian or any other, no one is
entitled to defile and defy our heritage.

Madam, Our nationhood is defined by
our Constitution. Qur nationhood is
defined by our Constitution. Our
nationhood is defined by our constitution.
Our nationhood is defined by covenants
contained in our #sense of civilization.
Therefore, for God's sake, let us never
say that our nationhood can be defined
otherwise except through our
Constitution or our heritage.

Madam Deputy Chairperson, We must
establish a strategy of common concern
and common action of national thinking
and united action. We must not allow
these issues to be politicized because one

" misguided youth or one misguided

organisation is alleged to have done it.
Let us, first of all find out the facts. The
facts should be found first. People who
have committed an offence of this nature
must be brought to book without anyone
being spared. There has to be an effort to
understand that when a crime is
committed, that crime has to be dealt
within the society and according to law.
A crime is committed by an individual or
a group of individuals. It is that
individual or that group of individuals
who have to be punished. The moment
you begin to politicize the issue you are
destroying the very cause for which we
are crusading. ‘

Madam Deputy Chairperson, 1 would
like very much to emphasise that we must
do something more positive apout
promoting inter-faith understanding and
harmony. The other day a distinguished
journalist, Mr.  Chanchal Sarkar,
reviewing a book on the late Maulana
Abul Kalam Azad, said, for the first time
he came to know heritage of Hindus and
Muslims together. It is very important for
us to see that this understanding is
studioresly inculcated. This Government
is committed, BIPR is committed to
promote inter-faith harmony because that
is a part of the Indian heritage. As my
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learned friend rightly said, it is a part of
“our civilization. 1 think, we must not
allow it to be politicized. We must insist
‘that those who may have committed the
crime must be brought to book.
Secondly, we must insist on doing
something more positive about it, rather
than talk about it one occasional
afternoon in this august House. there has
to be a programme for inculcating true
togetherness amongst us all. There has to
be an educational programme. There has
to be a cultural programme. 1 suggest,
Madam Deputy Chairperson, that,
perhaps, Parliament could have, at jeast,
once in a year, an inter-faith prayer in
the Central Hall of Parliament, to
emphasise and underline the fact that we
are multi-cultural nation, that we are a
nation which is—because of the heritage
of the Vedas, pecause of the heritage of
the Upanishads, because of the composite
culture that we have evolved—committed
to certain ideals. Those ideals are
enshrined in our Constitution. (Time-Bell
rings) Those ideals which are enshrined
in our Constitution have to be translated
in our workaday life.

It is not the first time that this sort of
thing has happened. The burning of the
Bible diminshes us all. It is not the
concern of just the Christian community.
It is the concern of us all. 1 think it is
important that we must understand that
there has to be a long-term programme.
Madam, years ago, when 1 was in
Parliament, some such thing happened.
On community was dealt with by another
community in a bad way. The question
was brought up. I think, we must stop
the habit of criticising just one party. It is
a sorrow for us all, as a nation, that
something like that could happen in a
nation, the heritage of which has always
been one of understanding, harmony and
amity. That is not enough. We must take
some positive action. We must underline
the eoncern of Parliament as a one single
institution, across party lines, and speak
in onc voice to.

Thank you, Madam.
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THE DEPUTY CHAIRMAN: Mr.
John Fernandes. 1 have got a lot of
names. If everybody is going to say the
same thing....

SHRI JOHN F, FERNANDES (Goa):
I am going to say something different
from what has been said, Madam.

Madam, what has happened in
Gujarat, what is happening in Gujarat for
the last two months, is a tragic thing. It is
a greater tragedy that this is happening in
the birth-place of Mahatma Gandhi.

We hear and read in the newspapers
about what is happening in an Islamic
country, across the border. 1 do not
justify what they are doing. It is dohe by
the fundamentalists. But when we have
given to ourselves a secular Constitution,
it is a bigger tragedy. We condemn whai
happened in...

THE DEPUTY CHAIRMAN: You
can name the country; no problem.

SHRI JOHAN F. FERNANDES: We
condemn.

THE DEPUTY CHAIRMAN: It
happened in Pakistan.

SHRI JOHN F. EERNANDES: It is
being said that, in that couniry, it is done
by an organ of the State, namely, the ISI,
to make that country an Islamic country.
But Madam ours is a secular country.
Secularism is enshrined in the Preamble
of the Constitution.

When this Government came to power,
they gave a document to the
country—the  National Agenda for
Governance. What did they say? This is
what they have said in clause 29 of that
Agenda. These people are not talking
about secularism They are talking ab:ut,
what is called, ‘genuine secularism’. it is
mentioned in clause 29 ‘We  are
committed to establishing a civilised,
humane and civil order...” and so on. |
do not want to go into it.

What is happening in Gujarat is not
only a violation of human rights. It is also
a violation of the rule of law. It is most
reprehensible that this is happening in a

L
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State from where the hon. Home
Minister had been elected to Parliament.

Madam, I do not want to speak in
detail on this matter because my
colleague, Mr. Ahmed Patel, has
mentioncd, in detail,” as to what
happened there. If this sort of thing is
allowed to continue, 1 do not think they
would be able to fulfil their dream which
they have. It will only end in the
balkanisation of India. I think it is not
their intention; whoever is doing it. This
has to be strongly condemned.

Thank you, Madam.,

SHRI  B.P. SINGHAL (Uttar
Pradcsh): Madam Deputy Chairman, at
the outset, I must say that any incident
which undermines the secular fabric of
the country cannot but be condemned.
But having said that, 1 would like to draw
the attention of the House to the reasons
as to why it has taken place. We have
heard so many speakers waxing eloquent
on what is happening in Gujarat. But one
wished they waxed eloguent earlier also
when Kashmixi pandits were being
hounded out of Jammu and Kashmir.

SHRI H. HANUMANTHAPPA: We
condemned it.

SHRI KHAN GHUFRAN ZAHIDI:
We condemned it. The whole House
condemned it.

THE DEPUTY CHAIRMAN: We did
it, Mr. Singhal.

SHRI B.P. SINGHAL: Madam, 1 did
not intervene anywhere.

THE DEPUTY CHAIRMAN: I will
just tell this to you, Mr. Zahidi just now
condemned the Doda killing. Yesterday
or the day before yesterday we had a
long discussion on it, and each one of us
condemned it. There is a unanimous
resolution passed by this House before
you were elected here. I am prepared to
condemn it anywhere in the world.

SHRI B.P. SINGHAL: Madam, more
recently when the Devi Temple was
attacked in Hyderabad, was such a
condemnation visible?
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THE DEPUTY CHAIRMAN: If
somebody had brought it up, we would
have condemned it.

SHRI B.P. SINGHAL: Today they are
condemning it, and we are condemning
it. No such condemnation was done by
both the sides of the House on that
incident...(Interruptions)... That is the
question that I ask of this House
today.....(Interruptions)...

THE DEPUTY CHAIRMAN: Let us
know what he wants to say.

SHRI B.P. SINGHAL: This country is
secular, gentlemen, just because the
Hindus form the majority of this country,
1t is not in spite of them, but it is because
of them that this country is secular today.
Misleading things are being given, and |
have witnessed this today.

When Mr. Rama Shanker Kaushik
spoke about this incident, I was shocked.
How can such an incident take place in
Uttar Pradesh? I went out and contacted
the DIG. I asked, “Has this happened? It
is indefensible.” Madam, the truth, as
told to me by the authorities, is that five
people had hired a taxi from Meerut and
had started looting People near Jansath.
A tractor trolley was
looted.....(Interruptions)...

Please  listen. Please hear the
truth. ... (Fterrapiions)...

ot gy avam @ YA W R,
st M W o )
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Just one second. Please sit down.
Singhal Sabeb, you are a member of a
major party of the ruling alliance. 1
would not like you to mention this. You
will be in trouble. I will not like you to
make a statement with such authenticity

t ]Transilteration in Arabic Script
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on what the DIG said. It is the job of the
Government. It is the job of the Home
Minister. That is why 1 did not give any
ruling. I just said that our Leader of the
House should convey it to the
Government to find out, 10 ascertain the
facts from the State Government and to
come. I cannot permit an individual
Member to make a statement with such
authenticity because  you connot
substantiate it. It is the duty of the
Government to substantiate anything and
to take the responsibility for it. It is not
an individual Member’s duty. I am just
trying to tell you what the do’s and dont’s
of the House are.

SHRI B.P. SINGHAL: I accept it,
Madam. I tried my best to find out the
truth. I wanted to find out the truth
about it.

THE DEPUTY CHAIRMAN: Let the
truth come from the Government. I will
be very happy if you will brief the
Government. It should come from the
Government, not from any individual
member. Let it come. 1 will be very
happy.

SHRI B.P. SINGHAL: The last point
that 1 want to make is that they talk
about the feeling of insecurity among the
minorities. The truth is that the majority
community is feeling insecure, and all this
that is taking place is a reaction to things
which are done by others but which are
condoned. That is all.

Thank you, Madam.
THE DEPUTY CHAIRMAN: Thank
you.

1 have got so many names written here.
1 can read them: Smt. Urmilaben Patel,
Shri Bratin Sengupta, Shri Algh, Shri
Maikani and Shri Prafull Goradia. T&-T%
e @ A SR §, w e A9
dfe, wR FR e ¥ 9 W aa B gw
d 9 el we AT R SN sm @R R W
Ted ¥, aE woew A R

e (stmeR)  Sffen  famaad @A
(pam): e, Ay @ S W@
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SHRI VAYALAR RAVI: Madam,
you did not hear a serious thing which
the hon. Member has mentioned.

THE DEPUTY CHAIRMAN: 1 have
heard her.

SHRI VAYALAR RAVI: There is a
substantive issue. HMindu girls are not
being allowed to talk to Muslim boys. f
they do so, they arc not allowed in the
school. That is being done there.

SHRI M.R. MALKANI (Delhi).
Madam, 1 have no intention of saying
anything, but some of the things that I
have heard here being mentioned have
disturbed me. Allegations have been
levelled. If they are true, they are very
serious. ‘There have been allegations of
violance against some Muslim gentlemen
in some place in U.P. I hope there will
be a proper inquiry, investigation and
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prosecution. If it is found true, go and
hang them, but is it fair to give the
impression as though our country, our
people and our Government have nothing
else to do, except to harass and attack
minorities.

[4.00 P.M.]

1 will give you just two examples. Our
friends have quoted from the press. So, 1
would also like to quote from the press.
There have been reports that the Bible
was insulted. Copies may have been
burnt, 1 do not know. But the report also
says that in thesc copies of the Bible
there were slips saying that “I accept
Jesus,” Now, from one point of view, it
does not make any difference. When we
go to hotels, we find a copy of the Bible.
Nobody finds time to read it. Even if we
read it, we don't become Christians.
Should anybody go to a school and
provoke students? Are they their
parents? Is it fair?

Madam, I would like t¢ mention one
last point. Why are they emphasising only
negative aspects of these human relations
in India? Only a few days back, there
was a report from
Gujarat....(Interruptions).... There was a
yeport from Surat, Gujarat. Some road
was being widened. Everybody had
agreed. Some tvinples were shifted,
Ultimately, a mosque’s minaret was
abutiting on the road. Everybody agreed
to shift. Everybody was happy. Why
don't they emphasise these positvs
aspects also? Why are they emphasising
only negative aspects, only viclence,
hatred and so on? Madam, that is all {
have to say. Thank you very much.

SHRI VAYALAR RAVI: There is no
question of asking anybody to become
Christians  because there are no
missionaries. There was no nun in the
school. There were only 2 few Christian
teachers. Nobody else...(Interruptions)...

THE DEPUTY CHAIRMAN: Now
that matter is over...(Interruptions)... I
think that is enough...(Interruptions)... It
is a serious matter. It is a matter of
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Constitution. One of our Members, pr.
Singhvi who has just joined us, who
himself is a legal luminary, talked about
the Constitution. We talk about
education and thére is no educational
institution in some parts. For whatever
reason, if educational institutions are
burnt, it is 2 loss to the country because
we need more and more =ducational
institutions.

I would like the Government to find
out the details and come back to ths
House and let the Members know about
it. As Mr. Singhal has said that things
spoken about Uttar Pradesh are wrong,
this House, as the Counci} of Siates, has
a right to know what the truth is. If what
has happened in Gujarat is wrong, then,
the Government has a responsibility to
let the Members, the House know that it
is wrong. If anything is bringing a bad
name to the States of which we are
representatives, it is our duty to get it
cleared. It is the duty of the Governmenti
to respond to it...(Interruptions)... Now,
I will call Mr. Prafull Goradia to speak
because he comes from that place. After
Mr. Goradia, I will allow Mr.
Alagh...(Interruptions)...

39 9 ¥ Ao o o A fam B, @w Q
& w7 dfm fm s ¥ am @fm.
(zEae)... foF wa@ wee, o, ond Fa
aen &, No
clarifications...(Interruptions).... I am not
allowing. Let Mr. Goradia speak. I have
identified him. Let him speak. I am
allowing Mémbers from both sides. I am
not keeping' it one-sided. Let the truth
come out,

SHRI FRAFULL GORADIA
{Gujarat): Madam Deputy Chairman, if
an uffortunaie incident or a tragic
incident takes place, wvaturally, we feel
very sorry. We also become emotionally
worked up. The hon. Member, Mr.
Vayalar Ravi, had been to Gujarat and
naturally he felt very sorry and probably
his emotions were affected. But surely in
this House, in this Council of States, we
the Elders should try and control our
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emotions in such a manner and see that
such incidents do not recur in future. We
should not add fuel to that incident
becauzs it will create some more
incidents. | will give you an example of
how we have become emotional. Here 1
will only refer to the hon. Member, Mr.
Vayalar Ravi. He spoke two or three
times. He himself said that he went 1o
Rajkot and visited the school and the
school had roughly 1,500 children.

And  only, 15-20 girls were of the
Chirstian  denomination. The  rest,
presumably, wearing ‘mangalsutras’ were
Hindus ... {Interruption).

SHRI VAYALAR
Teachers.

RAVE:  No,

SHRI PRAFULL GORADIA: Fuir
enough. Anyway, the presumption was
that only 15-20 girls were Christians and
the rest weare Hindus and others. In that -
case, really, should this school have been
a target of distribution of the Bibie
copies? Could H be just innocent or could
there be an intention behind distribution?
This is food for thought.

Then, we have talked about asking
women. When you meet ladies, the first
thing is, vou do not ask them whether
they had been molested. Why was this
pointed, provocative  question  put?
Nobody complained to anybody about
any molestation that took place in the
school, not even the most anti-Hindutva
Press has said that any molestation took
place in that school. Then why do we ask
a lady, “Have you been molested?” I do
not see the point, Naturally, we get
emtotional; 1 get emotional, you get
emotional. But 1 think in this House we
should try and restrain our emotions so
that such iacidents do not recur rather
than provoke some more.

Then, we have talked about ‘suspicion’
and ‘apprehension’. All this only adds
fuel to the fire or could do that. The hon,
Member, Mr. Ahmed Patel, spoke
several times about ‘elcctions’, ‘vote
bank’ and ‘the majority vote’. As far as I
know—] may be ignorant there is no



clection whalsoever in SIghi in rujarai.
{interrupiions )

SHE} VAYALAR RAVI: One by
alection is comung. (Interruptions). You
are putting the atrocities on Harijans
agaisnt the Congress candidale
<.(Interiuptions). Please enquire. It s
COMIng.

SHRI AHMED PATEL: Not only in
Gujarat, in Rajasthan, Madhya Pradesh
wnd other Staies also, we would have
{Iaterruptions).

THE DEPUTY CHAIRMAM: Now,
please let him fimsh. 1 have permitted
him. Let him speak. (Interrupiicas).

W fem g orEEn fea, 4 amm-any
- g3 v W 9w ¥ 3w W w
. (TEUR).... R IR e wT &
IR OF YW R L. {EEATE)..,

ol drgmg omem @ ey e @ ¥
ux fasge wed § GeW i . (SHERE).. T
sfe ¥ W owa W@ ¥ L. (mamm) ...,

SHRI K.R. MALKANI: It is giving an
impression as if nobody is safe in the
country. (Interruptions). What kind of
patriotism is this? (Interruptions). 1 get
worked up when my good friend would
like fo defend the couniry
{Interruptions). You copened the doors
for Pakistan (Interruptions).

SHRI YAYALAR RAVI:"We are here
for that. Why has not anybody been
arrested?

Rt s wm ol Men, U @ wed o
(TEEH)....

Iqgamf: oM W g 1 owh 3 el
..(STEaR)....
SHRI NILOTPAL BASU: Everybody

is questioning the patriotism
(Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Ravi, please sit down. (Interruptions).

SHRI VAYALAR RAVI: I am not

asking the Governmient officers
(Interruptions). It is right?
(Interruptions).
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FROF. VIIAY KUMAR
MALHCOTRA: How many times will he
speak, Madam? {(Interruptions).

SHEE YAYALAR RAVI: {4t shows
up®. The real® is coming up.

THE DEPUTY CHAIRMAN: That
word will not go om record.

sft Qe awm wmrn dew,
o (EEE)..L T ade o e we w R
o (ER).... S we W oo e wde ®

@i, (EEET)..
sravly: omy Msu: ... (EAYA)....

SHRI K. R. MALKANI: You all have
wr behave. (Interruptions).

SHR] MILOTPAL BASU: Are you 2
teacher, (Interruptions).

SHRI K.R. MALKANI: I have not
talked to you. {Interruptions).

SHRY MILOTPAL BASU: You are not a
seacher. {{nterruptions).

SHRI K.R. MALKANI: You address the
Chair. (Interruptions). Your Marxism is
dead. {Interruptions).

SHR!I VAYALAR RAVI: Madam, 1}
suggest that Mr. Malkani and { sheuld go
together. (Interruptions).

IqANNE: FN a7 sifew

i dom’t hear anything. I am not allowing
anybody. 1 had allowed Mr. Goradia to
speak. Mr. Goradia, in the beginning of
his speech, said that emotions should not
be there. But I was really surprised to see
that emotions were coming more from
Mr. Goradia’s side. That was realiy
surprising. When a Member says that it is
a serious problem and we should discuss
it in all seriousness, we believe in what
he says. I know that when the sentiments
of the people are hurt, emotions are
there. We get emotional. But as a
Meimber of this august Body, known to
be the House of Elders, we should not
have so much emotions. (Interruptions).
Mr. Nilotpal Basu, if you speak any
more, 1 will ask you to go to my room
and have a cup of coffee. (Interruptions).

*Expunged as ordercd by the Chair.

RS’
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SHRI K.R. MALKANI: Madam, this

is an affront to uur erentry,
UH WA ORSE: 3T W~y R
.. (TEEE)....

sugHmfa: 9w A
oo (BTAGA).....

T# AR R s W qey de
Fr R 9 9 gEmT SN ... (FEUF) ...

JyEamfE: 3R W WE W A Ry
e (FUR) ...

oft AnkR g WP SeEE o, W R
T o A #R h § o R wew &
e ....(wEgF)... T34 A W W T2
B 999 T W TR ¥

THE DEPUTY CHAIRMAN: 1 think,
I am going to adjourn the House now for
the day. (Interruptions). I am so upset. 1
am honestly telling that I am very upset.
Please keep quiet. (Interruptions). 1t is a
very serious matter. People were being
killed and allegations were made in this
House that something had happened in
U.P. You can imagine the plight of those
people whose children they were. Certain
allegations were levelled by those who
had visited Gujarat, saying that such and
such
things had taken place in the educational
institutions, such and such things had
happened elsewhere in that State. We are
just throwing muck on each other. We
are not discussing the point at issue. I am
requesting everybody to listen to each
other. Why can’t you keep quiet and
listen to what others have to say? Why
don’t you have patience? If the Members
of this House do not have patience, do
you think there will be patience at those
places where people are living together
without any protection? Let the
Government come up with a statement as
to what is happening in the country. I am
really pained. But I do not want any
Member to interrupt any other Member.
Whatever anybody says, I am there to
protect the right of the Member.

SHRI PRAFULL GORADIA:
Madam, 1 am again referring to emotions

™ T 9
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which you have just witnessed in the
House. The hon. Member, Shri Ahmed
Patel, has also referred to the Kutch
cyclone. I see no relation whatsoever
beiween  the incident which he has
reported and the cyclone in Kutch. Then,
the hon. Member, Sh¥ Fernandes, went
off to Pakistan. (Interruptions).

THE DEPUTY CHAIRMAN: i am
not teliing anybody to raise his hand. I
am there to tell. Otherwise, I tell you
that I will adjourn the House. Let bim
say whatever he wants to say. If he
makes a wrong statement, 1 will correct
him.

SHRI! PRAFULL GORADIA:
Madam, 1 said it figuratively. If that has
offeneded him, I withdraw the statement.
But nevertheless, he has referred to
Pakistan. Is this an insinuation that we
should try and copy Pakistan? 1 don’t
understand it.

THE DEPUTY CHAIRMAN: No, I
must correct you, Mr. Goradia. When
you sit in the House, please keep your
eyes and ears open. He condemned as to
what had happened in Pakistan.

SHRI PRAFULL GORADIA: So,
Madam, what is the connection between
the Gujarat incident and Pakistan?

THE DEPUTY CHAIRMAN: It is his
perception. Everybody is condemning
what has happened in Pakistan. Mr.
Malhotra’s Special Mention is there. 1
have admitted it. (Interruptions)

SHRI PRAFULL GORADIA: Then,
of course, there was a mention about
increasing atrocities in Gujarat. The hon.
Members, Shrimati Urmilaben
Chimanbhai Patel, has referred to the
Hindu vote bank. I don't see how Hindus
are going 10 vote more. Is it because of
the fact that a dead body has been
removed from a grave? I think it was just
the mischief of an individuals who must
be crank, and 1 think, to give it a
political colour, seems to be very odd. I
don’t see how you can get the Hindu
votes by digging up a grave. I just don’t
understand the point. Then there was a
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mention of Rashtrapita, whether he is a
pita or not. That is hardly relevent to the
unfortunate incidents that have been
reported from Gujarat. That is ali I have
to say, Madam. Thank you very much for
giving me this opportunity.

SHRI YOGINDER K. ALAGH
(Gujarat): Madam Deputy Chairperson, 1
will make three brief points while
associating myself with the views
cxpressed by the hon. Member, Shri
Ahmed Patel, and some other Members.
I think it is correct, what one of the
previous speakers has said, that some of
these incidents in educational institutions
do not seem to be targeted only at
minority institutions. I have with me a
citizen’s proposal, from my own home
city of Gujarat, from prominent citizens.
There has been, as reported in the Press,
an incident in one of the premier
educational institutions in Gujarat, which
is the Centre for Environmental
Planning. This is an institution which was
set up by the Ahmedabad Education
Society. Its Chairperson, Shri Lal Bhai
belongs to a family which was associated
with the freedom movement. The
founders of this school includes the
architect Doshi who incidentally signed
an appeal for everybody to vote for the
present Prime Minister, and 1 also
happen to be a founder professor of this
Institute. If prominent citizens are
protesting  against these incidents--
because Gujarat does need eduction very
badly; it is developing very fast, and if
this is happening--and it is happening-
then I think this needs to be gone into
very carefully. As some hon. members
said, something should be done about it.
It would be wrong to say that there has
been no communal violence in Gujarat.
‘There has been communal violence in
Gujarat, but it is,. by and large, a very
peaceful State and there has been very
little communal violence in rural areas in
Gujarat, and generally when there is
communal violence--you can even go by
the records of major Commissions of
Inquiry in the old cities or the major
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towns of Gujarat; it is a highly urbanised
State-things tend to normalise very
quickly. So, these kinds of incidents
which are taking place in rural areas need
to be looked into very carefully, and we
need an adequate response so that this
State which is developing very fast, which
was developing very fast,—and 1 am sure
will develop very fast, perhpas, the
House doesn't know that in the ninetiecs,
in one year Gujarat industry grew by 23
per cent, which, in other words, means
ihat a quarter of Gujarat’s industry was
created in one ycar--continues to develop
fast and it is important that Gujarat's
pcaceful image and the image that it is
the land of Gandhiji where people live
together in harmoney is kept up. There
have been incidents, but this kind of a
thing has to stop. Thank you, Madam
Deputy Chairperson.

SHRI GOPALSINH G. SOLANKI
(Gujarat): Madam Deputy Chairman, I
will speak for just one minute. 1 am not
concerned with other affairs but only with
the incident which has driven us to this
political scenario. I would like to submit
that n  my district an incident of
kidnapping of a Hindu gril of just 13%
years had happened.

SHR1 K.R. MALKANI: What is the
name of your district?

SHRI GOPALSINH G. SOLANKI: 1t
is Punchamahal District; in Dandipur
area a Hindu gril was kidnapped by a
Muslim boy. Generally, it would not
arouse communal feelings. In the Adivasi
community a girl is kidnapped or
abducted, then the people will rise in
revolt. Therefore, some stray incidents
had taken place, but it cannot be said
that this incident is connected with
communal passion or it has occurred with
a view to gaining a' political mileage. It is
not like that. That is what I want to say.

SHRI BRATIN SENGUPTA (West
Bengal): Thank you, Madam, for
allowing me to associate myself with the
views expressed by the Members about
the incident. We all know about the
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want (o know--1 fully apprecia.. :
and order is a State subject-whethcr i
Dovernment can offer us any pro.s i
aciion plan that similar crimes will not be
perpetrated and that similar violence will
aot be perpetrated again in this country.

THE DEPUTY CHAIRMAN: Witk all
shese people who have gemerated so
aiuch of heat, we have completed the
saater.

SHRI NILOTPAL BASU: Just one
rmanute, Madam. You have also suggested
thzz this is a very serious thing. Leaving
aside i} the differences of opinion, will
tue Leader of the House tell us by what
time the Governmesi would come out
with u statement or with their assessment
ot the situation? Let them not go by our
assessmeni. Will the Government come
ovt with  their  assessmeunt  of  the
situation? This is & very serious situation.
1 have se2n reporsts in the Press that even
the Government is upset. Shall we know
officially what the Government thinks or
what the Covernments mind on ihis
isue iy”

THE DEPUTY CHAIRMAN:
Sikandar Bakh: Sohib ha: been Nstening
w everything. I have heared both the
sides barring a ftew who nad somerhing to
say. { feel everybady is agreed that these
things should not havce happened in bSoth
the States, Gujarat and Uttar Pradesh.
Sikandar Bakht Sahib can convey 1o the
Government the sentiments of the House
and what the Government wanis 10 say
they can say.
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Madam, these words should be
expunged.
T g AR Y WG FEn 4 e ¥ ..
(zmga=) *

A F S ¥ .. (SgEum)

THE DEPUTY CHAIRMAN: It
should not go on record.
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Let me complete. Have patience,
Sikandar Bakthji. Please listen to me.
From this House a message should not go
that this House is discussing and
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communalising an issue. While T am
presiding over, I will never allow this to
happen — I am sorry — on humanitarian
issues, on the issues which are related to
fundamental rights and survival of the
pcople which are enshrined in our
Constitution” This was very beautifully
spoken by Dr. Singhvi in this House who
belongs to your party. Mr. Malkani also
when he was making his point said it very
correctly that let us not say that
somcbody was trying to communalise it
and call it a Hindu affair .or a Muslim
affair or a Christian affair.

We all are Indians. We have a right to
live in India with dignity and respect.
That is the point. So, this message should
not go. And this matter is closed now.
Malhotraji.

s ame wa: fem, w W ...

THE DEPUTY CHAIRMAN: 1 am
not allowing. (Interruptions) 1 am not
opening.

W & A (o famt a=): owme & .
F W A = EE‘TI I ... (Interruptions)

) e
W TZ o AL
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The DEPUTY CHAIRMAN: Look I
will adjourn the House if everyday starts
speaking (Interruptions) 1 am not goingto
listen.
sit fiveeet aG; o wfes I o & &
¥ gy
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THE DEPUTY CHAIRMAN: 1 am
sorry. After the ruling of the Chair,
nothing should be talked about, It's
finished. It is over. 1 don't want to
reopen the F-ndora’s box again. 1 have
been sitting over here for three hours. I
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have shown enough patience and
restraint. T told the Members not to get
cmotional. One day it is this side,
another day it is that side. Let us not
brecak the institutions of this country,
which all of us repscct. That is all I am
asking.

5t Foae HeFH: dsH, U FOfEFeA
e g

TR 3w FERTE 9 wem
s, a9 Wfem) ... (FEEA) .. HEH S,
s afgy) wedw W, 39 W H@en agd
guiid=r 1 ., (FHEYA) ... T H WA
giidz 2, a8 ¥ ¥ W ¥ g

Violation of Human Rights
of Minorities in Pakistan
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“1997 was probably the worst year
since the aftermath of independence in
terms of religious militancy and
intolcrance. Sectarian killings reached
a ncw height. The Ahmadis were kept
on the run and the Christians and
Hindus faced incidents of unusual
harassment’’, says the State of Human
Rights in 1997 report by the Human
Rights Commission of Pakistan.”

“When Pakistan was celebrating the

golden jubile of its independence, two
Hindu girls, aged 13 and 15, were
abuducted in Sanghar, kept in
confinement, abused for five days,
converted to Islam and married to
Muslims™".
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The report also says:

“Some of the most gruesome acts of
human rights violations with regard to
minoritics as listed in the report are as
follows. Pancho Bhcel of village
Wahoro in Tharparkar addressed an
appeal to the Commission saying the
village Zamindar, Qain Mohammad
Shah, threatcned the villagers to cut
them off from their well if they didn’t
give him their land. When the villagers
resisted, Shah and his men burnt down
the Bheel's holy temple of Devi
Mataji, and all thc sacred statues,
relics and symbols with it
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“Some 10,000 pecople gathered in
Khancwal and a section of them
attacked and set fire to St. Joseph’s
church there, that was apparently a
testing of waters. The next day,
February 6, more than thrice the

number of pecople, and better
equipped in the use of force,
overran 13 churches, 700 Christian
houscholds and a number of
Christian  shops  and  other
properties”
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“Father Daniel while addressing
the protest rally alleged that the
Biship was killed by the Pakistan
government and later shown to
have committed suicide”
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